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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
DAMAGE TO THREE IAC AIRCRAFT DUE TO
ACCIDENT AT Dum Dum
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THE MINISTER OF TOURISM AND
CIVIL.  AVIATION (DR. KARAN
SINGH): [ regret to inform the House
that on the 17th December, 1967 at about
1.20 am. Skymaster aircraft VT-CZW,
while being taxied by an Aircraft Main-
tenance Enginecr of the . Indian Airlines
Corporation, hit Viscount aircraft VT-
DOE and another Skymaster VT-DAW
which were parked in bays 2 and 3 at
Dum Dum Airport for operating the
morning services, This resulted in substan-
tial damage to the stationary Viscount and
the Shymaster which was being taxied.
‘The other Skymaster suffered minor
damage. The aircraft was being taxied
out of the hanger for a check up of brakes
after replacement of its right hand main
wheel. The Aircraft Maintenance En-
gineer had to carry out the taxi test and
certify the aircraft, and in this manoeuvre
the aircraft appears to have gone out of
control,

2. According to the information avail-
able so far, the stationary Skymaster
suffered only minor damage and has al-
ready becn put back into service after
necessary repairs. In the case of the Vis-
count. its outcr wing, including wing tip
and aileron, was badly damaged and re-
quires complete replacement. On a rough
cstimate, an expenditure of about Rs, 3
lakhs will have to be incurred on this.
In the case of the Skymaster which was
being taxied, ity right-hand wing leading
edge bas been damaged end the  nose-
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wheel door and front fuselage badly
dented. The cost of repairs is likely to
be around Rs. 10,000.00. It will take
about four weeks to carry out the repairs
of this aircraft to make it serviceable for
operations. All the three aircraft are
covered under the Corporation’s Seif-
Insurance Scheme.

3. In accordance with the procedure ap-
plicable in cases of such incidents, an
Indian Airlines Corporation Investigation
Board consisting of senior officers at Cal-
cutta, namely, Operations Manager, the
Chief Engineer and the Chief of Inspection
are carrying out detailed investigation to
ascertain the cause and the full extent of
the damage. The Senior Air Safety Offi-
cer of the Director General of Civil Avia-
tion at Calcutta will be associated with
the investigation,

SHRI NATH PAI (Rajapur) : How did
they manage to collide ? They were being
taxied, they were not flying.
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MR. SPEAKER : But there is a doubt
in the minds of so many hon. Members as
to how this collision did occur while they
were taxiing. Is it due to carelessness ?
Many hon. Members wanted to ask, but
they could not ask that question.

DR. KARAN SINGH : It is very sur-
prising like very often people slip in
their bath rooms. It is surprising how they
can get hurt in the bath room. Similarly,
it is very surprising that while taxiing in-
stead of going straight, the plane (ook a
90° turn. The incident is still under 1n-
vestigation. So far it appears that one of
the pins perhaps which controls the steer-
ing had not been put in when it started.
But, Sir, it will be a little premature to
give the exact cause.

12,07 Hrs,
PAPERS LAID ON THE TABLE

REPORT OF ADMINISTRATIVE REFORMS
COMMISSION ON PUBLIC SECTOR
UNDERTAKINGS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : On behalf
of Shri Morarji R, Desai 1 beg to lay on
the Table a copy of the Report of the
Administrative Reforms Commission on
Public Sector Undertakings., [Placed in
Library, See No, LT-2087/67].

ANNUAL REPORT ON SEAMEN's PROVIDENT
FUND SCHEME FOR 1966-67

‘THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
1 beg to lay on the Table a copy of the
Annual Report on the working of the
Seamen’s Provident Fund Scheme, 1966
for the year 1966-67. [Placed in Library.
See No. LT-2088/67).

NAMES OF NON-OFFICIALS WHO WERE GIVEN
DIPLOMATIC PASSPORTS DURING AUGUST TO
OCTOBER, 1967

SHRI JAGANNATH PAHADIA: On
behalf of Shri Bali Ram Bhagat I beg to
lay on the Table a list showing names of
non-officials who were given Diplomatic
Passports during August to October, 1967.
[Placed in Library, Sce No. LT-2089/67).

DECEMBER 20, 1957
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NOTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): On behalf of Shri
Vidya Charan Shukla, 1 beg to lay on
the Table a copy each of the following
Notifications under sub-section (2) of sec-
tion 3 of the ANl India Services Act,
1951 :—

(1) The Indian Administrative Service
(Appointment by  Promotion),
Sixteenth Amendment Regulations,
1967, published in Notification
No. G.S.R. 1738 in Gazette of India
dated the 15th November, 1967,

(2) The Indian Police Service (Appoint-
ment by Promotion), Fourteenth
Amendment Regulations, 1967, pub-
lished in Notification No. G.S.R.
1739 in Gazette of India, dated the
15th November, 1967.

(&}

~

G.S.R. 1786 published in Gazette
of India, dated the 9th December,
1967, making certain amendments
to the Schedule to the Indian Admi-
nistrative Scrvice (Fixation of Cadrc
Strength) Regulations, 1955,

(4) G.S.R. 1787 published in Gazette of
India, dated the 9th Deccmber, 1967,
making certain amendments to the
Schedule to the Indian Administra-
tive Service (Fixation of Cadre
Strength) Regulations, 195§,

(5) G.S.R. 1788 published in Gazette of

India dated the 9th December, 1967,
making certain amendments to
Schedule III to the Indian Adminis-
trative Service (Pay) Rules, 1954,

[Placed in Library. See No. LT-2090/67].
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